
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

[ 3488 ]

TUESDAY, THE EIGHTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: I 64 0F 2026

writ Appeal under crause 15 of the Letters patent preferred Against the order
Dated 16/06/2026, in w.P. No. 16072 of 2026 on the fire of the High court.

Between:

lndian Nursing council, Rep. by its secretary 8th Floor NBCC centre plot No 2
Community Centre Okhla Phase I New Delhi 110 O2O.

AND 
...APPELLANT

1. st. Marys Rehabilitation University, a private University established under the
Telangana state Private universities Establishment and Regulation Act 201g
Act No 11 of 2018 as amended by the Terangana private Universities
Establishment and Reguration Amendment Acr 2026 Act No 10 of 2026
having its campus at Deshmukhi Viilage pochampaily Mandar yadadri
Bhongir District relangana 508 284 sponsored by the Joieph Sriharsha and
Mary lndraja Educationar Society represented by its Registrar Dr IVr satyya
Nanarayana S/o Late M Jaggaiah, Aged about 68 years and Ors.

2. The State of Telangana, Represented by its principal Secretary, Higher
Education UE Department, Secretariat Hyderabad SOO O22.3 I_h" State of Telangana, Represented by its principal Secretary Health
Medical and Family Welfare Department, Secretariat Hyderabad SOO 022.

4. The Registrar, Telangana Nurses Midwives Auxiliary Nurse rVlidwives and
Health Visitors council rGNMC sultan Bazar Koti Hyderabad relangana 500
095.

...RESPONDENTS

l.A. NO: 2OF 2026

Petition under section 151 cPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to stay the



operation of the impugned order in Wp No.16072 of 2026
the learned judge Smt Justice Juwada Sridevi.

Dl..1610612026 passed by

Counset for the,Appeltant: SRt V.HARI HARAN FOR SRI T.PRADYOTHcounser for the rResoondenr No.1: snr veniiiibn-ilun sorrrn 
'RNATH 

REDD'counser for the rRespondent Nos.2 ro a, snlbltliul neoov, spL. Gp FOR
THE ADDL. ADVOCATE CETENEr-' -"

The Court made the following: JUDGMENT



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

THE HON'BLE SRI JUSTICE G.M.MOHII]DDIN

WRIT APPEAL No.964 of 2026

CNR No. H8HC010493282026

Dated:08.09.2026

Befween:

Indian Nursing Council
...Appellant

and

St. Mary's Rehabilitation University

and 3 others.
...Respondents

JUDGMENT:

Leamed Senior Counsel Sri V.Hari Haran, representing learned

counsel Sri T.Pradyoth, appears lor the appellant

Learned counsel Sri Y.Soma Srinath Reddy appears for

respondent No. I

AND



a

to the offioe ol learned Additional Advocate General.

Sri S.Rahul Reddy, learned Special Government pleader attached

appears for

respondents Nc .2 to 4

2. The app:llant Indian Nursing Council, rvho is respondent No.4

in W.P.No. 16C 72 of 2026, is aggrieved by the interim order dated

16.06.2026 passed in the said writ perition. whereby the learned writ

court observed as under:

' ln vi lw of thc abovc, learned counsel for the petitroner prayed to restrain
respondent Nos.2 and 4 fr.om taking any action, issuing any direction or
otherwise iealing u,irh the impugned letters- dated 2.j.04.2026 issued by
respondent No.3 during the pendency of the present wl1t petition as the said
impugned letters being ultra vires the parent statute and to direct respondent
No.3 to lorthwith permit the petitroner-University to conduct admissions and
commence courses/programrnes for the academic year 2026-27 in respect of all
the I4 UG and PG Nursing specializations approved by GO.Ms.Nos.l4 and
15, dated 28.03.2026 and to publrsh the narne of the petitioner-University on
the websits ol lespondent No.3.

On th( other hand. learned Assistanr Government pleader for Medical and
Health Department and the learned counsel representing the Office o'learned
Deputy Solicitor General of India opposed the same and seeks tirne to file
counters.

In vier'r' of the l'acts and circumstances of the case and considering the
submissionr made by the learned counsel lor the petitioner. respondent No.3 is
directed to lorthwrth pernrit the petitioner-Universit) to conduct admissions
and commerce courses/ programmes lor the academic year 2026-27 ill respect
ofall the 1.. UC and PC Nursing specializations, which were approved bythe
Govelnmen:yl1e G.O.Ms.Nos.l4 and 15, dated 28.03.2026 and to publish the
name of the petitioner-University on the website of respondent No.3 in the Iist
of Nursing colleges in the State of Telangana. so as to enable the students
admitted t( the said specializations to beconte eligible for profi:ssional
registration upon successful completion oltheir courses. Respondent Nos.2 and
,1 are furthc-directed not to take an) action in pursuance ofor other\a,ise deal
with the impugned lertefs. dated 2'7.01.2026. till 22.07.2026, Fwther.
respondent \ol shall display the name ofthe petitioner-University in the list
of Nursing Jolleges in the State of felangana rvithin three (3) days fiom the
date ofrece pt ofa copl ollhis order.

I,ist on 22.07 .2026 "
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3. The impugned directions have been, inter alia, assailed on the

ground that the Indian Nursing Council constituted under the Indian

Nursing Council Act, 1941 (hereinafter referred to as. "the Act of

1947"), has been empowered to grant recognition of qualifications, but

on the basis of G.O.Ms.Nos.14 and 15. dated 28.03.2026, whereby the

First Statute and First Ordinance of respondent No.1 - University, who

is the writ petitioner, were approved under Sections 26 and 28 of the

Telangana State Private Universities (Establishment and Regulation)

Act, 201 8 (hereinafter referred to as, "the Act of 20 1 8"), the writ

petitioner has been allowed to colrrmence the academic year 2026-27 in

respect the 14 UG and PG Nursing specialization courses without

approval of the qualifications by the Indian Nursing Council.

4 . By the letters impugned in the writ petition dated 27 .04.2026, one

of which is addressed to the appellant and the other addressed to

respondent No.3, respondent No.4 - the Telangana Nurses, Midwives,

Auxiliary Nurse-Midwives and Health Visitors sought

direction on the representation of the writ petitioner seeking grant of

fonnal recognition for commencement of UG and PG Nursing

Programmes from the academic year 2026-27 and to include its name on

the website so as to enable the admitted students to be eligible for

fCouncil,
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professional registration. w'hereupon the inspection team rvould inspect

the writ petitioner as per the Indian Nursing Council norms to grant

suitability to ()ommence the Nursing Programmes

5. By the , impugned interim order, the statutory regime under the

Acr of 1947. which is a Parliamentary Act, covered under Entry 66 of

List I read vrith Entry 25 of List III of the Seventh Schedule of the

Constitution rf India, has been allowed to be superseded by the Act of

2018. which is not inconsonance q'ith the Constitution of India. The

interpretation accorded by the learned writ court to allow the writ

petitioner to conduct admissions and commence the courses lor the

academic .rer 2026-27 in respect o1' the aloresaid 14 UG and PG

Nursing speclalizations would no1 be proper in the eye of law.

6. Leamr:d Special Government Pleader appearing for respondents

No.2 to 4 has opposed the pral'er of the writ petitioner befbre the learned

writ court anrl has supported the stand of the appellant herern

7 . Learnt:d counsel for the r'vrit petitioner submits that the courses

which have treen approved by the State authorities are those which are

already appnrved qualifications. Therefore, the writ petitioner was not

required to seek recognition of qualification at the stage of
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commencement of academic courses and admitting the students. He has

referred to Section 10(2) ofthe Act of 194j. He, therefore, prays that

this court may not interfere in the impugned interim order. However, he

also submits that since the writ petition is posted tomorrow i.e.,

09.09.2026, the learned writ court may be requested to hear the matter

on merits. He submits that the writ petitioner undertakes not to conduct

adrnissions and comrrence the courses of those 14 UG and pG Nursing

specializations for the acadern ic year 2026_27 in the meantime. The

leamed writ court may be requested to decide the writ petition

expeditiously.

8. We have heard the learned counsel lor the parties. taken note of

the relevant materials placed on record, the provisions of the Act of

1947 and the Act of 201 8 and also perused the impugned interim order.

9. Since the writ petition is posted for tomorrow and the matter is

required to be decided on merits, it would not be proper for this court to

comment on the case of the parties at this stage in the present writ

appeal which is directed against the irnpugned interim order.

I0. In view of the undertaking given by the writ petitioner, it would

be in the fitness of things that the writ petition, which is posted for

(
\
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tomorrow, be de;cided expeditiously. Pleadings are complete in the writ

petition as per the submission of the leamed counsel lor the parties

Therefore, we l equest the learned '"vrit court to decide the matter on

merits finally in an expeditious manner.

11. The writ appeal is disposed of accordingly with the aforesaid

observation. Thr:re shall be no order as to costs

Miscellaneous applications pending, if any, shall stand closed.

SD/. N.SRIHARI
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The Principal secretary, Higher Education UE Department, secretariat
Hyderabad, Slate of Telang ana 5OO 022.
The Principal secretary Hearth Medicar and Famiry werfare Department,
Secretariat Hyderabad, State of Telangana SOO O22.
The Registrar, Telangana Nurses Midwives Auxiriary Nurse Midwives and
Health Visitorsr Council TGNIVC Sultan Bazar Koti Hyderabad Telangana 500
095.
One CC to SRI T.PRADYOTH, Advocate [OpUC]
One CC to SRI YEMMTGANUR SOMA SRTNATH REDDY, Advocate tOpUClTwo ccs to THE ADDL. ADVOCATE GENERAL, High court for the state tf
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HIGH COURT

DATED: 08101112026

JUDGMENT

WA.No.964 o112026

DISPOSING OF THE WRIT APPEAL

WITHOUT COISTS.
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